
f~ctorie~, tbe country w'!uld ~tart pttinl 
hith quality cement at as. 30 or 35 p,et 
bal. Therefore, I would Uke to know 
w"bether th~ ,bon. Minister prop,Qses· to set 
up such new cement factQrio,s in t~e pri. 
vate sector? I sbail suhmit a list of such 
f.c~ories to the Finance M~Dister. ~ 'be vo 
ill my mind, Sipaoja and Sanati wb.i~h ,re 
in Maharashtra ... 

MR. SPEAKER: All right. YO,U have 
made your point. Let him reply, yo1,l 
have liven suggestions. 

SHRI NARAYAN DATT TIWARI: 
Sir, as regards the desire of the hoo. Mem-
ber that assistance should be provided to 
set up cement units in the private sector, 
I would like to mention that we shaH 
accept all such suggestions and this has 
been our effort in the past too. I 
shall be grateful if the hon. Member 
could give me complete details about San .. 
ali to which he has just now referred. 

MR. SPEAKER : Vishnu Modi. 

SHRI VISHNU MODI: Mr.. Spea-
ker, Sir, the C C.1. was to set up a 
cement plant in Bundi, Rajasthan, with a 
capacity of one mil1ion tonnes. It is due 
to thlS plant that the Ministry of Railways 
have taken up the work of laying metre 
gauge railway line from Bundi to Cbittor .. 
garh. The approval to this railway Hne 
was given mainly due to likelihood of 
setting up a cement plant of C.C.I. with a 
capacity of one million tonnes. Just now 
tbe hon. Minh.ter has informed that 
there is no mention of Bundi in the Seven-
t~ Five Year Plan. I would like to know 
whether the Government are going to set 
up a one million tonne cement plant of 
the C.C. [. in the Seventh Five Year 
Plan 1 

SHRI NARAYAN DATT TIWARI: 
I am very sorry to say that due to resource 
constraints. it is not possible for us to 
consider this project during the Sev.entb 
Plan. But the name of Bundi is certainly 
tber,8J;ld as,soon as tbe resourc~ are 
available, we shaH make efi"prt.s fQf 8uQ~i 
also. . 

PeUult 08 or Rhert by Pap,et M tn, 
in M~~~,a Ptad •• 

*14.. DR. PkAllHAT KUNAA 

M~ ." 
).f~$..~. Win 'tat· Ni1li •• 1e of 
INOUSTa¥ _ ........ ' to .. ,. :, 

(It) w~ethe" Go,ern~ ~r.' aw,~ 
of the pollution of w_or ~l ~." q5 
and Hasdo river by certaia Paper Milia ia 
MadPH,P ... 4ull; Ind 

(b) if so, tbe details theroof IDd tbe 
stepS, bej. t.,en'" Go~.t te, pre-
vent this poUutiO.l1 ? 

[English} 

THE MINISTER 'OF STATB tN nra 
DEPARTMEN~ OF INDLTS~~JAL 
DEVELOPMENT (SHl'll M. AR.UNA. 
CHALAM): (a) and (b) Acc:ordio. ti 
the information made availabl~ b,y. t~. 
Government of Madhya Pradesh. the colo-
ured treated- efflucnts of Brooke BoDd 
Mill does pollute the river Arapa il~ lb. 
District Bilaspur. The consent liven 10 
the industry bas beeD cancelled and tta, 
case is pending with tho Appellate Autho. 
rity. The iqdu$t~y bas been advised to 
utilise the treated effluents for irri,ation 
purposes in gtead . of diScbaraj,DB it 'in10 
ri'\'er Arapa. The coloured tre.ate~ 6«JuooU, 
of Madhya Sharat Paper MlIl is bCilli 
discharged into river Hasdeo. The Iud .... 
try bas been advised to run and maintl~D 
their effluents treatrftent plant properly. 
They hav~ been advised to Q'se was~ w~I(~r 
on land for irrigation. 

MR. SPEAKER: Wby not orc.ter , 
Why only advise? Order tbem to d9 it. 

THE MINISTER OF INDUStR~ 
(SHRI NARAYAN DATT TIWARI): 
Yes, Sir. 

DR. PRAl1HAT KUMAIt. MlSa.~ : 
Mr. Speaker, Sir, that wa. ",hat I wu 
loina to lay. yau· are a Krishi Pandit. 
I would· liko to sa, lbat tllo offJ" .. or 
tb.e factory which, are AOUudaa the, ri'fItI; 
water contain biah perc~Dta8e of obl .. i •• , 
and caustic soda. Tberefore, throuah )'ouf 
1. would"Jike to HOW tho .... ,,9( pltotl 
whiob caa be ifl .... ed' Witb ... .... 
.ad it j. utId· for, irriaUioD .... WJR '_~ 
ita .eet OD the fortilitl off .... , ~ 



, SHay NARAYAN DATT TIWARI: 
I have a sreat reaatd and respect' for the 
wiadOJD of tbe bon. Member and his know. 
I,dle of tbat area. He must be . knowins 
better about that area ••• 

,MR. SrEAKER: Have his remarks 
pincbed you 1 

SHRI NARAYAN DATT TIWA11: 
No, Sit. He has a sweet voice. 

SHIU RAM SINGH Y ADAV : When 
tbe hone Speaker bas liven orders, they 
Ibould be carric,d out. 

MR. SPEAKER: Ram Singhji, haven't 
you beard that old saying. 

lEn,lI,h} 

There j. no reason why not to do but 
to do ot die! 

[Trtlll$lQttonJ 

SHRI NARAYAN DATT TIWARI: 
Sir, as I said in the very firlJt line of my 
reply, this work has to be done by the 
Madhya Pradesh Government and what. 
ever informati on has been given here is 
baled on tbe information supplied by the 
Stato Government. Sir, your kind obser-
vation and remarks as wen as the sugges-
tion liven by tbe hon. Member will also 
be forwarded to the Madhya Pradesh Go-
vernment for immediate action. 

DR. PRABHAT KUMAR MISHRA : 
Sir. my socond supplementary is that ... 

[English} 

Mit. SPEAKER: There is nothing 
more. 

LletDet for ceramic fattory at Yaaam 
10 Aadbr. Predes h 

-849. SHItI C. JANGA REDDY : 
Will the Minister of INDUSTRY be plea .. 
sed to state : 

(a) whether Government have grant. 
ed licence for a ceramic factory at Yanam 
.ear ltaktnada in Andbra Pradesh with 
'''''' c,UI:boratie.,; 

(b) It '0, the particular. of the major' 
partners; 

(c) particulars of tbe .chief co.sultant 
for this factory; and 

(d) whotber Government are COD'~ 
derin. any altornative proposal for some 
different place ? 

THE MINISTER Of STATB IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir. MIs. ROleney 
Ceramics Limited have becn ,rantod aD 
industrial licence for setting up a ceramtc 
tile p1ant at Yanam in the Union Territory 
of Pondicherry (near Kakinda in Andbra 
Pradesh). 

(b) The Indian Company and tbe 
foreign collaborator MIs. Welko Industrial, 
SPA Italy are the two major partners hold-
ing 75% and 25% equity respectively in 
the paid up capital of tbe Company. 

(c) The Company have not applied 
till date for the engagement of a roreiaD 
chief consultant. 

(d) No such proposal has been rece-
ived by Government from the Company. 

[Tranl/ation] 

SHRI C. JANGA REDDY: Mr. 
Speaker, Sir, in reply to part (c) of my 
question, the hone Minister has .t.ated that 
the company has not applied to-date for 
the engagement of a (oreigD chief consul. 
tant. But I did not ask this. What 1 had 
asked was: 

[Engll,hj 

"Particulars of the Chief cODlulant for 
this, ractary". 

[Transltllion J 
'.\ 

It reveals his luilty cOD.cience. Why 
do they want to entrust the eDtir. work to 
an Italian firm; why do tbey waDt to set 
up this factory, in collaboratioD with tbis 
Italian firm? Havo tbey tried to Iud out 
whether technical CODlultlat in title leld ie 
Ivailable ia India or eot,"011 ...... 1. 

" 




